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GOVERNMENT OF KERALA
Law (Legislation-H) Depariment
. NOTIFICATION

No.28189/LegHI/2018/Law. Iyt March2019
B [7th Kumbham,1194
10th Phalguna, 1940.

Dated, Thiruvanamhapumm.

In pursuance of clause 3) of Artlcle 348 of the Constltutton of India,
the Governor of Kerala is pleased to authorise the publication in the

_Gaze_tte of the following translation in Engllsh_language of the Kerala

Anganawadi Workers’ émd Anganawadi Helpets_." Welfare Fund -

(Amendment) Ordinance, 2019 (16 of 2019).

By order of the Governor,

B. G. HARINDRANATH,
. Law Secretary.

t.'r. '
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[Translation in English of 2019 sa Gadg @B D oS!
0Ud80200 05T @BENAS] danslylocnnsle codaciul (ceswa)

_eoéammdm? pubhshed under the authority of the Govamor]

ORDINANCE No. 16 OF 2019

THE KERALA ANGANAWADI WORKERS'® AND
ANGANAWADI HELPERS’ WELFARE FUND
(AMENDMENT) ORDINANCE, 2019

Promulgated by the Governor of Kerala in the Seventieth Year
of the Republic of India. '

AN

ORDINANCE '

to amend the Kerala Anganawadi Workers -and Anganawadi
"Helpers' Welfare Fund Act, 2016,

Preamble. —WHuEREAS, it is expedient to amend the Kerala
Anganawadi Workers’ and Anganawadl Helpers’ Welfare Fund Act, 2016

© (101 of 2016) for the purposes hereinafter appearing;

- AND WHEREAS, the Legnslatwe Assembly of the State of Kerala is not

 in session and the Governor of Kerala i is satisfied that circumstances exISt

which render it necessary for him to take immediate actlon,
| Now, THEREFORE, in exercise of the powers conferred by clause (1) ofk

- Article 213 of the Constitution of India, the Governor of Kerala is pleased

to promulgate the following Ordinance:—

1. Short title and commencement.—(1) This Ordinance may be
called the Kerala Anganawadi Workers’ and Anganavadi Helpers Welfam
Fund (Amendment) Ordinance, 2019,

(2) It shall come into force at once.:
92/788 /19 :
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2. Act 10 of 2016 to be tethcirarily amended.—During the period
of operation of this Ordinance, the Kerala Anganawadi Workers’ and
Anganawadi Heipers’ Welfare Fund Act, 2016 (10 of 2016) (hercinafter

referred to as the principal Act), shall have effect subject to the

amendments, speclﬁéd in sections 3 and 4. .
3. Amendment of section 10. ——In sub-sectxon (3) section 10 of the
' prmcipal Act — : ‘

(i) in ciause (iv), for the words’ “Dn‘ector, ‘Social Justice
Department” the words “Director, Womgn and Child Development
Department” shatl be substituted;

(ii) in clause (vi), for the words “An officer of the Socxal Jusnce '

Y

Department not below the rank of Additional Director” the words “An -

officer of the Women and Child Development Department not below the
rank of Assistant Director” shall he substituted..

4. Amendment of section 12.—In sub-section (1) of section 12 of

the principal Act, for the words “five years” the words “three years” shall
be substituted.

P. SATHASIVAM,
GOVERNOR.



